WP(C)N0.402/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, list this
case on 09.09.2015.

JUDGE

3



C.PTN No.3/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Mr. N Mozika, learned counsel for the respondent submits at
the Bar that the dispute between the parties is likely to be settled amicably
outside the Court.

List this case on 09.09.2015.

JUDGE

3



COM PET No.7/2013

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, list this
case on 09.09.2015.

JUDGE

3



COM PET No.8/2013

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, list this
case on 09.09.2015.

JUDGE

3



Crl.Appl.No0.15/2010

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Mr. H Abraham, learned counsel entered appearance on behalf

of the appellant.
List this case for final hearing on 19.08.2015.

JUDGE

3



MC [WP(C)] No.71/2015
In WP(C)No.74/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, list this
case on 09.09.2015.

JUDGE

3



RFA No.1/2013

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the respondent, list
this case on 09.09.2015.

JUDGE

3



WP(C) No.189/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Heard Ms. S Bhattacharjee, learned counsel for the petitioner
and Mr. S Sen, learned counsel for the respondent.

Issue Notice returnable within three weeks.

No formal notice needs be issued as the respondent has
entered appearance through their learned counsel Mr. S Sen.

List this case on 26.08.2015.

JUDGE

3



WP(C) No.190/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Heard Mr. R Wahlang, learned counsel for the petitioner and
Ms. NG Shylla, learned GA appearing for the respondents.

Issue Notice returnable within three weeks.

No formal notice needs be issued as the respondents have
entered appearance through their learned GA.

An attempt shall be made to dispose of this writ petition at the
Admission stage on the next returnable date.

List this case on 26.08.2015.

JUDGE

3



WP(C) No.192/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Heard Mr. D Thaimei, learned counsel for the petitioners and
Ms. NG Shylla, learned GA appearing for the respondents.

Issue Notice returnable within four weeks.

No formal notice needs be issued as the respondents have
entered appearance through their learned GA.

An attempt shall be made to dispose of this writ petition at the
Admission stage on the next returnable date.

List this case on 02.09.2015.

JUDGE

3



WP(C) No.193/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Heard Mr. HS Thangkhiew, learned senior counsel assisted by
Mr. N Mozika, learned counsel appearing for the petitioners and Mr. KS
Kynjing, learned senior counsel assisted by Mr. K Sunar, learned counsel
appearing for the respondents No.1 & 2.

Issue Notice returnable within four weeks.

Petitioners are to take steps for service of notice of the present
writ petition to the respondent No.3 by registered post with AD within five
days.

List this case on 02.09.2015.

JUDGE

3



WP(C)N0.19/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, five
days’ time is granted for taking steps for service of notice to the respondent
No.4 by registered post with AD.

List this case on 02.09.2015.

Petitioner had filed rejoinder affidavit to the affidavit-in-

opposition filed by the respondents No.1, 2 & 3.

JUDGE

3



WP(C)No0.32/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

None appears for the petitioner.
List this case on 16.09.2015.

JUDGE

3



WP(C)No.230/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

List this case on 02.09.2015.

JUDGE

3



WP(C)N0.279/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

Heard Mr. R Majaw, learned counsel for the petitioner, Mr. ND
Chullai, learned Sr. GA assisted by Mr. S Sen Gupta, learned GA appearing
for the respondents No.1 & 2, Mr. S Dey, learned counsel for the
respondents No.3, 4 & 5 and Ms. A Kharumnuid, learned counsel for the
respondent No.6.

By this writ petition, the petitioner is assailing the settlement
order of Hide and Skins Mahal to the respondent No.6 vide the impugned
settlement order dated 09.05.2014 for a period of one year w.e.f. 01.07.2014
to 30.06.2015. It is also stated in the present writ petition that the same
Mahal had been settled with the petitioner vide settlement order dated
11.07.2014 of the Chief Forest Officer, Garo Hills Autonomous District
Council, Tura.

It is the submission of Mr. ND Chullai, Sr. GA appearing for the
respondents No.1 & 2 that the terms of settlement of the said Mahal to the
petitioner by the said order dated 11.07.2014 and to the private respondent
No.6 by the impugned settlement order dated 09.05.2014 had already been
expired. Therefore, it is the submission of the learned Sr.GA that this present
writ petition has become infructuous.

Accordingly, this Court is of the considered view that this
present writ petition has become infructuous. Thus, writ petition is disposed

of as infructuous.

JUDGE

3



WP(C)No.323/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, list this
case on 09.09.2015.

JUDGE

3



WP(C)No.352/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, further
four weeks’ time is granted as a last chance for filing rejoinder affidavit to the
affidavit-in-opposition filed by the respondents No.1, 2 & 3 and also to the
affidavit-in-opposition filed by the respondents No.4 & 5.

List this case on 09.09.2015.

JUDGE

3



WP(C)No.364/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

04.08.2015

As prayed for by the learned counsel for the petitioner, list this
case on 02.09.2015.

JUDGE

3



